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estate duty. The jewellery recognised by the
Central Government as heirloom is also
exempt from wealth-tax. Exemption of such
jewellery from estate duty is available in all
cases, including those of Rulers. After the
merger of States exemption of Rulers from
local taxation was left to the State
Governments for decision; the general
intention was to continue the position as it
was before August 15, 1947. State
Governments were also then advised that if
house tax was levied in an area which was
previously the territory of a princely State the
main residential palace of that Ruler should
be exempt from the tax.

APPOINTMENT OF  GOVERNORS
HARYANA AND PUNJAB

FOR

1111. SHRI SURJIT SINGH AT-WAL:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government's attention has
been drawn to the reported statement of the
Chief Minister of Haryana opposing the
appointment of a politician as Haryana's new
Governor;

(b) the time by when a decision regarding
the choice of Governors for Punjab and
Haryana is likely to be made; and

(c) whether Government have recently
received any representation from some
lawyers from the two States opposing
bifurcation of the High Court?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) Government
have seen a report to this effect in the Press.

(b) The matter is being processed, but
certain formalities have to be completed
before the appointment of Governor or
Governors for' Punjab and Haryana.

(c) Yes, Sir.

[RAJYA SABHA]

to Questions 4814
ASSISTANCE FOR INDIAN OLyYMPIC
ASSOCIATION

1112. SHRI SURJIT SINGH AT-WAL:
Will the Minister of EDUCATION be pleased
to state the total assistance sanctioned by
Government for the Indian Olympic
Association during the current financial year?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): Rs. 6,434.
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i [ACTS PASSED UNDER ARTICLE 309 OF THE
CONSTITUTION

1113. SHRI REWATI KANT SINHA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any Act has been passed by
Parliament under Article 309 of the
Constitution of India; and

(b) ifnot, the reasons therefor?]
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MINISTRY OF HOME AFFAIRS (SHRI 7!
VIDYA CHARAN SHUKLA): fa) No, Sir.

(b) Article 309 of the Constitution 7 [SECONDARY TEACHERS DEMONSTRATION

provides for two alternative modes for BEFORE PARLIAMENT
prescribing the method of recruitment and

conditions of service of Government servants, 1114. SHRI REWATI KANT SINGH:
namely. Will the Minister of EDUCATION be

(1) Legislation, and pleased to state:
: - : (a) whether Government's attention has
(2). Presidential Regulations. been drawn to a news published in the Hindi
daily 'Hindustan' of the 1st August, 1967
Similar provisions are contained in some| which says that according to a decision taken
other articles of the Constitution. When the| by the Council of All India Secondary
Constitution provides for two alternative Teachers' Federation the secondary teachers
modes for a certain thing, it is not mandatory |  will demonstrate before the Parliament House
that one must be preferred to the other. The|  during the next session of Parliament; and
regulation-making power of the President of
India under proviso to Article 309 cannot be
said to be transi-
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